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Mohammed Haneef Quereshi and others Vs,
State of Bihar (1959) and recommended that
the Constitution should be amaznded to
provide for total ban on cow slaughter. The
proposed restriction would be unconstitutional.
Total prohibition on the use of “beef” as
defined in the Delhi Cow Protection Bill,
amounting to imposition of undue restrictions
would be ultra vires of Article 19(1)(g) of
the Constitution.

The Govergment have decided to await
the report of the Committce set up to
examine the question of Cow protection in
all its aspects (including  constitutional, legal
and economic), bzfore taking further aclion
on the Bill.

Committee Oa Cow Protection

*795. SHRI KANWAR LAL GUPTA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Committec on Cow
Protection is in doldrums and no mecting
has been held for the last two years ;

(b) if so, the reasons therefor ;

(c¢) whether Government have
any direction to this Committee ;

given

(d) il so, when and what ;

(e) whether the Committee will give its
report to the Government or not ; and

(f) the reasons for not accepting the
objections raised by somc members who
have boycotted this Committee ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI S. C. JAMIR):
(a) to(f). A statcment is laid on the Table
of the Sabha,

Statement

(a) The Committce on Cow Protection
has not held any meeting since August, 1968.

(b) The Committee could not function
due to withdrawal of the representatives of
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the Sarvadaliya Goraksha Mahabhiyan
Samiti,

(c) and (d). In Government's Reso-
lution dated twenty-ninth  June, 1967,
constituting the Committec the following

directions were given

“The Committee will go into the question
of cow protection in the light of all the
proposals of Sarvadaliya Goruaksha
Mahabhiyan Samiti and oihers on the
subject, including the one for total ban
on the slaughte of cow and its progeny
and having considered  the matter in all
its aspects, namely, constitutional, legal,
economic and other relevant aspects, re-
commend to Government, for their
consideration, appropriate practical steps
for the protection of cows, calves, bulls
and bullocks. The Committce will suggest
ways and means for the effective imple-
mentation of the provisions of the Article
48 of the Constitution aad also give full
consideration to any suggestion that the
Constitution should be amcnded to bring
about a total ban on the slaughter of
cow and its progeny.
“The Committee will decide
dure for its work.

the proce-

“The Committee will present its report
to the Government within six months,”

(¢) The Committee has not yet given its
report to the Government. However, the term
of the Cominittec has been extended upto 31st
March, 1971. The Govt. hope that it will be
possiblc for the Committee to submit its
report if the representatives of the Samiti co-
operate with the Committee.

(f) At the first meeting of the Cow
Protection Committee held on the 17th July,
1967, the Commitiece decided to seck clarifi-
calion from Government as to whether
Government ‘desire that  the  Committee
should consider only proposals for a total
ban on the slaughter of the cow and its
progeny, or it can also takc into considcra-
tion other proposals like proposals of a
partial ban or cven no ban at all’. The clari-
fication given in the Ministry’'s communi-
cation dated 10-8-7 to the Secretary, Cow
Protection (copy attached Vide Annexure)
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was accepted by the members and  the
Committee continued to function till the 27th
May, 1968, that is for nearly a year. Then,
the same question was again raiscd by the
members  representating  the  Sarvadaliya
Goraksha Mahabhiyan Samiti. On the 2nd
August, 1968, the honorary Sccrctary of the
Sarvadaliya Goraksha Mahabhiyan Samiti
wrote to the Chairman, Cow Protection
Committee that Shri Jagatguru  Shankar-
charya, Shri M. S, Golwalkar and Shri Rama
Prasad Mookerjee had  decided to withdraw
from the Committce. Government was very
sorry to know this decision. The reasons for
non acceptance of the objection  of the
Committee are indicated in  the following
extract from a letter dated the 5th Ociober,
1968 written by Shri Jagjivan Ram, the then
Minister of Food & Agricuiture to Shri Jagat-
guru Shankarcharya :

“every Committee has the right to take a
view on the terms of reference and  the
advice they proposc to give on the terms
of scference, There can be dillcience of
opinion in the matter ; but the normal
procedure is for members, who hold their
own opinion to express their  viewpoint
in a suitable manner and where necessary
in a note of dissent. As in this case, the
matter of interpretation of the Govern-
ment resolution is involved, and there is
an Ex-Judge of hich standing in the
Samiti's representation, and the Chair-
man is an ex-Chicl Justice of the
Supreme Court, it is expected that a judi-
cial view would finally prevail in the
matter of interpretation. Government
would stress that the Samiti having accep-
ted the oncrous task of advising Gowvt.
in this matter, should now follow the
normal procedure ol Committee and il
they feel that their point is right they
should persuade their colleagues rather
than take a stand that what they say
must be accepted without cxamination
and against the understanding that any
other member may reach on the subject.”

Annexture 1o Part ( [) of the
Statement

DEPARTMENT OF AGRICULTURE
Secrctary, Cow Protcction Committee,

may please rcfer 1o his Jote dated 19-7-67
with which was forwarded a copy of the
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minutes of the first meeting of the Committee
on Cow Protection held on 17th July, 1967,
®2. The Resolution dated the 29th Junc,
1967 sctting up the Committee closely follows
the wording of the public statement made by
Government of India on the 5th January,
1967, and the statement of the Ist February,
1967, which was sciat to the Sarvadaliya
Goraksha Mahabhiyan Samiti. On the 21st
Muy, 1967; before the draft of the resolution
was finalised, the Minister, Food, Agriculture,
Community Development and  Cooperation
discussed it at his residence with the represen-
tatives of the Samiti, who suggested some
changes which were aceepted. The terms of
reference are  stricily in line  with  the
assurance in the statement dated the st
February, 1967, to the Sarvadaliya Goraksha
Mahabhiyan Samiti.

3. Paragraph 2, which is the operative
part of the Resolution says that the Com-
mittee will go into the question of cow pro-
tection, including  proposals for total ban on
the slaughter of cows and its progeny, and
will also give full consideration to any
suggestion that the Constitution should be
amended to bring about a total ban on the
slaughter of cows and its progeny. Paragraph
2 also provides, inter alia, that the Com-
mittce will consider proposals  emanating
from ‘others’ than the Sarvadaliya Goraksha
Mahabhiyan Samiti. In making its rccom-
mcndation on cow protection the Committee
will consider all aspects of the problem, viz.
Constitutional, legal, cconomic and other
relevan' aspects.

Sd;--(V.D. GANGAL)
Deputy Sccretary (AH)
10-8-67.

SECRETARY, COW PROTLCTION COM-
MITTEE (SHRI SARKAR. DS) Deptt. of
Agri. U.O. No. 25-5/67-LDI dated 10-8-67.
=t A @eq famdf : 16 faaex,
1967 71 fa=ey gomAa & oF fAgTw a7
FCh qAT 41, ofF7 A9 AT A@A
39 97 F1f faar7 a4 faar 1 22l w5
3 fEA FHA AN IT IR HAT
o q7 99 o fawm FEw o & 5l
wgEA § IR W g v 97 wA
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¥ fraedt T gf § ok anfaly sfen
3 gf @, qAT F4 IF TG AAT FH
g FI A 7 '

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : The hon. Member himsclf may
be aware that though thc Delhi Administra-
tion passed the Bill in 1966-67, they them-
selves knew that this had some constitutional
objections. In the covering letter which was
addressed to the Central Government, they
themselves said that the Constitution would
have to be amended in order to bring it
within the constitutional framework. There-
after, as the House is well aware, the
Government appointed a high level com-
mittee, thc Cow Protection Committee, to
go into this problem. But unfortunately,

the  representatives  of  the Goraksha
Mahabhiyan Samiti withdrew from the
Committee. We have been  repeatedly

making reyucsts to them to cooperate with
this Committee. This Committee is presided
over by Justice Sarkar. I do not know why
they are not cooperating. We¢ are as
anxious as the hon. Member to see that the
deliberations of the Committec are finished
as early as possible.

st M e fawrdl o #7 gae
foar ot fe feadr @fzd g€ &, enfad
Wfer w3 g o ¥9 a5 ag fond
gafae #T M ! fond afaz & @
guy qgE A WEE Hd WART wy
feada @1 FFar &, sfFq fradft ifew
g¢ a wnfad dfenr 7 g€ agd 7@
afgfess aqs & a5a & |

SHRI ANNASAHIB SHINDE : During
the last one year, therc has been practically
no meeting. It is because one section of the
Committee withdrew from it. We have
extended the time upto March, 1971,

Nt T e fawndt ;o waT Adew
F af) gmeTar f& g9 RO YA
wher 2 frar W ey wewE T
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fear ) & sar wgar g R o9Ed v
Freor &7 wfers 43 wa ag fdw
AT ATHIT I 5 3991 7§ 7 Fo T
Iz =fed, dt § s =wrgar g 5 9w
¥ % FTIT o6 g & I § FFL FS
SEAT FHD TN F 9gY IF TGN
T Fur €29 3310 & 99 Aifewe 71 gfiwiiz
49 & faq ?

SHRI ANNASAHIB SHINDE : Some
members of the Committce who withdrew
from the Comnittez want that the Com-
mittee should go into one aspect of the
problem. Naturally, the terms of reference
were  drafted  in consultation  with  the
representatives of the Goraksha Maihabhiyan
Samiti themselves. When the former Minister
Shri Jagjivan Ram was in charge of the
portfolio, he himself discussed it with the
representatives of the Goraksha Mahabhiyan
Samiti. The terms of reference were drawn
after geuting their agreement.

Now the Members have withdrawn. They
do not want that thc Committece should
function on the basis of the terms of
reference. Now, the Committee is frec to
adopt its own mecthod and we are not
trying to interfere. It is for the Members
who had withdrawn to tell the people of
India why they have withdrawn from the
Committee.

& TR Tawq faadt @ 3R ga© 0
uF fgean ag av & o9 aifese 48 oy #Y
gz fadw g1 & T wigfeza fafqas
¥ oy g ar mwwe &1 udy arfedr
tsre #3T Afgg ) & qoA Wgar g
fF #1% @y @Wdq oma F fou w5
NFATT FAY AT Y 923 IR q@ §
FifeezqndT o gAr &, 39 A T
q FN7 ¥ oy =q fou 57 § 9g sigifes
fafgas 1 gfrsiz T aF ?

SHRI ANNASAHIB SHINDE : As far
as the Directive Principles are concerned,
we stand by the Directive Principles and
Art 48 of the Coanstitution as interpreted by
the Supreme Court and not as being inter-
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preted by the hon Member. We would be
prepared to be guided by the interpretation
of the Supreme Court and we are proceeding
on that basis.

SHRI RAM SWARUP VIDYARTHI
rose :

MR. SPEAKER No morc question,

please.

SHRI RAM SWARUP VIDYARTHI :
Minc was a specific question...

MR. SPEAKER : No question of

argument,

#ft TR T@Eq faadt . S @ Wi
T &, 3T AT A AR S aar g §
o g faaza Fo Aww F AT uw
wfafer am 75y 4 fr oafes 48 &
fou, s =iz fafars ) @
AT FHD TAH ¥ 7Y JTERE A
Fq7 o 7

MR. SPEAKER : I am not going to
allow you like this. You have put it twice

and the question was very clearly replied
to. Why don’t you sit down ?

SHRI RAM SWARUP VIDYARTHI :
The question was very specific but he did
not say a single word about it. I asked
what steps Government took in pursuance of
the Directive Principle.

MR. SPEAKER : I am not going to
ask the Minister to reply if you go on like
this.

st HAT HF A HA wATT A
g wrAT g R 5w A % fred
g At & A% gd ) Tw fem &
FeaTe 2 9ad fou awer fasdEe @
ity feors & SgiT @gr @ fd ow
forigag &

“The Committee will go into the
question of cow protection in the light
of all the proposals of Sarvadaliya
Goraksha Mahabhiyan Samiti...”
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a7 Agfmme afafa § o &
FRr 4.

SHRI ANNASAHIB SHINDE : Why
don't you read further—‘Samiti and others.'

SHRI KANWAR LAL GUPTA : “and

others on the subject.”

ot ymad qra fad o @ 9eH ag
wr FYwE fF Ay g qvg ¥ aA
grar =ifgm 1 & A AERT ¥ gqee
arzAT g 5 o 37819 ag @y 7 31 A,
1971 &% 3wF7 =9 agr faar war @
W IPR 2 fF ag o s F O
FRMTIE FI, TAFT FT AT 1 )
Faitas vy g7 fear, 7f shkoaa
WY 37 aeeAt Y fory 1 felY amETe
ferr 30 & smar W §ofE oo
77 fedeq & ot 37 & A =T qA9
faar ? T w7 98 IAF MY FEMOE
FI0 g7 &, A A AL FT @ E
AN & w7 5 31 9™, 1971 @F
foie sm St | smed ag FEA AT
qTgT AT 7

N T Az fr e Fme § e
Y gIwma ¥ 2w &7 3 §F feu
faq a7z & go dro T gEN el q%
Mag F & H FAT AT 07§ oI
a g a7 e F fFu off A
T FAfF T aT I F AN ?

SHRI ANNASAHIB SHINDE : First
of all I would like to submit that the terms
of refercnce to  which the hon Member
referred are very clear, viz., “The Committce
will go into the question of cow protection
in the light of all the proposals of Sarvadaliya
Goraksha Mahabhiyan Samiti and others on
the subject including thc one for total ban
on slaughter of cow and its progeny and
having considered the matter in all its
aspects, namely, constitutional, legal,
economic and other relevant aspects...”.
These terms of refcrence are not such as
are narrowly interpreted by the hon Member.
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They are very comprehensive and some of
the Members objected to the Committce
proceeding on the basis of the terms of
reference.
~

As far as the letters we have addressed
are concerned, 1 am prepared to lay them
on the Table of the House.

SHRI KANWAR LAL GUPTA : lLay
them on the Table.

SHRI ANNASAHIB SHINDE The
letters which we have addressed to the
Members of the Committce afier they have
withdrawn and the replies they have sent,
if any, that also, 1 am prcpared to lay on
the Table of the Housc.

As far as thc West Bengal Government
is conccrned, we had in the past referred
this matter to the West Bengal Government
when a representative governmient was in
charge and the West Bengal Government
have expressed that they arc not in agrec-
ment with the total ban on cow slaughter.

SHRI KANWAR LAL GUPTA : At
present, you are handling West Bengal.

SHRI ANNASAHIB SHINDE : Naiu-
rally, the vicws which arc given by the
representative Government there will have
to be given duc weight.

SHRI KANWAR LAL GUPTA : Now
West Bengal is under thc Central
Government.

SHRI ANNASAHIB SHINDEC : When
the matter is being cxamined by this Com-
mittece, naturally, the Government would
be taking a vicw after the recommendations
of the Commniittce are reccived and not
earlier.,

N wI FW AR : 3 " 1971
aF Fur Tt & sy ? T 3 WY
A anngz T b e few o feid
3 ¥ fou emay Jy@T Al I ? A
Frat ANGT FT oow few oM o
FIT F7 IS ? A7 TN A § A
I FT AT & qATHS TT 187 QWA ? 3y
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TR AT T AT AT § | TR
& FXAT A& AR, W FY wrEATHY AY
TSIq TEY AT AR, WA AFAH
TIFAT ATEA & TR

SHRI ANNASAHIB SHINDE : I
would like hon Mcmbers to use their good
offices to persuade the Members who have
withdrawn and to cooperate with the
Committee. As far as Government is concer-
ned, we would like the Committce to finalise
its recommendation as carly as possible.
When the Members are not  cooperating  the
work of the Committee is being hampered.

SHRI KANWAR LAL
What steps arc you taking ?

GUPTA :

SHRI ANNASAHIB SIHINDE : We
will be taking steps after the reccommenda-
tions of the Committee are reccived.  This
Commiittee is appointed with comprehensive
terms of reference and it has far-rcaching
cffects on our cconomic and other aspects.
Naturally, the Government would await the
rccommendations  of -the Comniittee, and
sec what further steps are to be taken in
this regard.

SHRI TENNETI VISWANATHAM :
As the Minister has said, not merely the
samiti, but there arc others also who are
equally intercsted for ban on cow slaughter,
He said for 23§ ycars or so the Committee
had not deliberated. How is he hopeful of
getfing  a rccommendation from the Com-
mittec which is not functioning ? If he
agrees with me, will he constitute another
Committee so that the question can be
thrashed out ? It is not mcrely the samiti
alone ; but there are other people also who
arc equally interested in the matter,

SHRI1 ANNASAHIB SHINDE : If the
House desires perhaps this matter can be
considercd. But this commitice was a
representative  Committee and we arce still
exploring the possibilitics and 1 will take
opportunity today also. If the mcmbers
who have withdrawn come and coopcrate
with the commiticc, the deliberations can
be expedited but some Members are intercs-
ted in creating some climate, some people
are having in view the elections which may
or may not come,
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SHRI KANWAR LAL GUPTA : This
is absolutely wrong. 1 challenge you.
(Interruption) You are making political
capital out of it.

¥ Qifefrre S aamEr g
™ A AT A JAFH FT AT AR §,
FIAT AE ATEX & |

SHRI ANNASAHIB SHINDE : Truth
is always bitter. ([nterrupricn). But T will
make this appecal. Let us try to sce what we
can do:  You use your good offices to sec
that the Mecmbers cooperate. Nobody, no
party, should try to exploit it for political
purposes. (Interruption)

*Y 9o S(o AENT : AT TF A-TT
g FIA AT AT ¢, gH W TAY FgAA
Frofta B o Wt ¥ SEAT
A g fr faas o o R @ F
TFTT FET afrm AR fro =Wy Ay
qerF =) 1 Afgrrr fear s, qe A
g1, 997 g1, 7 &1, T AT g1 A1 B ¢
g1 7 afz vy frar o Y Ay w1 9
F¥q % ag AT qgAT fag 9 e ?

ot AW fag A AR A1 TA
CIGEE TG - & 1 S B ] A
aRE g A feva g 2
qifes® At & T A @1 ST A qiEd
gaa araf T §al A aor ey
g7 oquat & wmETu fe@ wgA g S
ST AN-ATINH JFTT AT &, I
& TAT FEAT E AT T Fq7 | 4@
& @ g wafwrt |y wfesTrd & age
QT BT A & | FAT TIFTT A q¢E AT
=T T AT I P

SHRI ANNASAHIB SHINDE : I shall

draw the attention of the Committee to the
views cxpressed by the hon. Member.

W T WS WS w3 aF
qAY T A F AT AT TR F AR
Ia% &1 A wAT AE FAr g A
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@ FIR FT &) W 9 A AT Tw9y
T A

at-werm wgfaarT afafa & F37
A’ 7 afafs @1 frafor e AT AT
IT Fug WY §XFT EqEIT AG °r
THIT T @ fwar @ fr s 7@ &
HRIT-3HIT AR FHET ot fedrd T &
ag feid wHeY A8 T gFn ;ifE s
St A FrEY § ¥ e sumd
T T T F, TEEC F FgA I IS
g1 79 qramaww # fq9 @A &va A
aarrae faar @ ¥ A8 ey | uEr s e
¥ o Aq A F1 faEam wra #9
& fou #1% 95 #4271 famfo T Y
e fagg 97 fage S 9oAr foe
FaE?

HIT 48 g JTFTT FIA F qACAR
g FY U ST g g
WY =A% fou FETE 1 W9A FEr @
fF ITHT a1 B AT TR FEY | faed
qET TR ENER fFa g R aw
TETT O FE AME T 6T &)
AT T AR & a1 faeelt s
F eATT 9X AWF FIF gu fawm #
dMgT AT FIAT g A gt g
71 aifzadz # @ & fen dare a4
gy gt & 7 (gTewa) ww Mg fag
S 7RO 7 9w frr -

MR. SPEAKER : May I request all
hon. Mcmbers not to indulge in an  attack
on the sentiments of others ? They may
have their own views, but it is not good
to indulge in an attack on the sentiments of
others. They have their own sentiments
on it. Why should hon. Members annoy
them ?

it wmTm fag W : et 3 Qe
G Fd dIe g qddza @ gar
W&
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+ft T MaTE e ¢ qY T AR
T FT AL T A-aY F7T G AT |

MR. SPEAKER : I am very sorry at
this. I would again appeal to hon. Members.
It was all right on the question of rats.
But they have introduced the buffalo also
into this. That is so bad.

SHRI ANNASAHIB SHINDE : It
would be very unfair to say that the Members
of the committee were under the pressurc
of the Government. Thcy are very indepen-
dent persons. The chairman himself is an
ex-chief Justice of the Supreme Court. The
other members represent the various State
Governments and arc exper's. Moreover,
Government have never tried to interfere in
the work of the committce. We have given
full freedom to the committee to follow any
procedure they like and to examine any
matter according to their choice.

As far as Delhi is concerned, 1 have
explained the position. When the Bill was
passed, the Delhi Administration itself made
clear that it had some constitutional limita-
tions, and they themselves in their covering
letter suggested that the Constitution should
be amended to that this Bill may be appro-
ved. When this entire matter including
the question whether the Constitution
requires an amendment has been referred to
a high level committee, I do not know how
the hon. Member expz:ts thc Government
of India to take steps, befor¢ the rcport of
that committec is available to us.

=Y Wi@g qMT : yemy werem #
oY F ATEAT FGET TF PO AAT F
swarT =@ g & o aE dafasw
ggw WY T e Hogrem oqar 7
Faifs g S w1 Fw gar g e
T F T ¥ gT Ag g IwH gy
Fgl FEPT 7 g ¥ gy T g R
fgrg o H g v AT FET oTAT @Y
T feg wd A wEARl #oemm §
WA g EFR T T FT 39 g8
IR AN 93 wfqary smo ?
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SHRI ANNASAHIB SHINDE : Govern-
ment are not going to prohibit thc use of
milk.

st Aoy w8 T qem wANRA, FAT
szF FT A gar ¢ ¥ qur av fF fgg
g F ArEARi #1 oegA § TEd gu
AT JHS T FT 79 FgT AT DO 0
wfgaee Fmey ?

MR. SPEAKER : It is a
for action.

suggestion

wfY WYog Q|WIT : TEN T HET,
AT FT IAT AV 1T TEN AN, HA wANIA
W1 AT T ETTEAT F WIA FI IAT
| a1 /ey 9EIET T FA ¥IF FT IAL
faearzn |

SHRI ANNASAHIB SHINDE : 1
said no

lLiave

Foreign Assistance for Dry Land Agriculture
and Ground Water Survey

*787. SHRI CHENGALRAYA NAIDU:
SHRI R. BARUA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Canada and some other
countries have offered assistance for research
in dry land agriculture and ground water
survey in the country ;

(b) whether any agreement has been
signed with any country in this regard ; and

(c) if so, details thereof and the names
of places where work would be undertaken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI JAGANNATH
PAHADIA) : (a) and (b). Yecs, Sir, Canada
has offered assistance for research in Dry
land agriculture and for ground-water survey
and agreements for these projects were
signed with the Government of Canada in
August 1970.





